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sub-section (2) of section 18A of
the Industries ~ (Development  and
Regulation) Act, 1951:—

1) S.0. No. 467(E)|18AA|
IDRA|84, dated the 28th  June,
1984, regarding extension of
period of take over beyond five
years of Mjs  Saraswati  Press
Limited, Belgharia, Calcutta.

(i) S.O. No. 472(E) [18AA[
IDRA|84, dated the 28th June,
1984, regarding extension of
period of take over beyond, five
years of Mijs. Apollo Zipper Com-
pany Limited, Calcutta.

(i) S.0. No. 479(E) |I8FA]
It8AAJIDRA[84, dated the  30th

June, 1984, regarding extension
of period of take ove, beyond five
years °* M. Bengal Potteries

Ltd. Calcutta.

(iv) S.O. No. 489(E), dated the
6th  July, 1984 regarding exten-
sion of period of take over be-
yond five .ear; of M]s. Associated
Industries  (Assam) Ltd., Chand-
rapur, Assam.

) S.0. No. 491(E)|18AA]
IDRA|84, dated the 6th  July,
1984, regarding extension of
period of take over beyond five
years of M/s. Motor and Machi-
nery Manufacturer,, Limited, Cal-
cutta.  [Placed in Library. See
No. LT-8506|84 for (i) to (v)].

The Punjab Municipal (Amendment)
Act, 1984 (No. 2 of 1984)

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS- AND HOUS-
ING (SHRI MOHD. USMAN ARIF):
Sir, I beg to lay on the Table, under
sub-section (3) of section 3 of the
Punjab  State  Legislature  (Delegation
of Powers) Act, 1984, a copy (in Eng-
lish and Hindi) of the Punjab Muni-
cipal (Amendment) Act, 1984 (No. 2
of 1984) [Placed in Library, See
2*%0. LT-8481]84].
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The Delhi Development Authority-
Senior Research Officer and Research
Officer (Recruitment) Regulations,
1984

SHRI MOHD. USMAN ARIF. Sir,
I also beg to lay on the Table, under
section 58 of the Delhi Development
Act, 1957, a copy (in English and
Hindi) of he Ministry of Works and
Housing (Delhi*TJevelopment Autho-
rity)  Notification No.  F.7(16)|83-PBI,
dated th, 12th June, 1984, publishing
the  Delhi  Development  Authority—
Senior Research Officer and Research
Officer (Recruitment) Regulations,
1984. [Placed in Library, See No-
LT-8532/84].

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Recent Incidents of Communal vio-
lence in Hyderabad

SHRI T. CHANDRASEKHAR
REDDY (Andhra Pradesh): Sir, 1 call
the attention of the Minister of Home
Affairs to the recent incidents of
communal violence in Hyderabad and
the action taken by Government in
the matter.

STATE IN
HOME  AF-

THE MINISTER OF
THE  MINISTRY OF
FAIRS (SHRI P. VENKATASUB-
BAIAH): Sir, communal violence
raised its ugly head in the city of
Hyderabad and its environg  during
the 'Bonalu' festival celeberrted from
15-7-84 to 23-7-84.

According to the State Govern-
ment, on 22nd T, a  procession
taken out from Kasaratta to Shah-
gun j in the old city wag pelted with
stoneg near a mosque leading to a
clash between the two communities.
Thig resulted in damage to a place of
worship and some buildings.. Some
incidents of stabbing also took place.

On 23rd July for the main 'Bonalu’
procession the State administration ia
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reported to have made elaborate
Bandobust all alomg th, route of the
procession. Around 4.00 P.M. on 23rd
J'." when the main procession was
On it way in th, old city there was
stone pelting on Shalibanda road,
which resulted in large scale rioting.
The situation was brought unde, con-
trol after police resorted" to firing at
two places. Two incidents of arson
also took place including burning of
two scooters. Sneaky attacks were
» reported from Jumerat Bazar, Chudi
Baza, and Muslim Jung pool. Curfew
was clamped in the affected areas.

On 24th July, a few stray stabbing
incidents took place in Habeebnagar
Nala, Dabeerpura, Azampura and
Tadbun. Consequently, curfew was
extended to other affected areas and
miscreants rounded up.

Prom 25th July, curfew was .gra-
dually relaxed. However, on 27th,
about 7000 people gathered in Mecca
Masjid for Friday prayer. Soon after
the prayer at 1.00 P.M. ome mis-
creants from amongst them instigat-
ed an attack oni the othe, community.
There was heavy stone pelting from
inside the mosque besides attack on
police. There were incidents of arson,
stabbing and robbery. Some violence
was prepetrated ,t other places of
prayer congregation. An attempt to
burn a religious place was also made.
Curfew was reimposed in all 17 police
stations from 2.00 P.M. on that day.

There was no let up in the curfew
on 28th. However, durkijr the relaxa-
tion of curfew for two hour, on 29th,
miscreants from both communities
indulged in sneaky attacks. Police
rushed t.,, the scene and opened fire
to disperse the mob. However, such
attacks continued in the other locali-
ties in the afternoon.

In (these incidents 12 persons were
reported to have been killed and 112
persons injured. 7 per.sons including
4 MLAs have been detained under
the National Security Act. 541 per-
sons are reported to have been arrest-
ed. Curfew is still in force in parts
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of Hyderabad city. The situation is
stated to be under control though
there is still tension in parts of city.
Th, Central Government iy in con-
stant touch with the State Govern-
ment.

I visited Hyderabad on 30th and
31st July and visited the riot affect-
ed areas and also the hospital where
the injured people were being treat-
ed. T also met a cross-section of the
people. I held a mafcting with th*
Chief Secretary and other concerned
officers at which I made some sugges-
tions for the early restoration of nor-
malcy. I also made a fervent appeal
to the people to preserve and protect
the composite culture of Hyderabad
and maintain communal amity and
harmony.

The reverberation oi the communal
riots in Hyderabad was also felt in
the neighbouring districts. Incidents
of violence with communal overtones
occurred in Nalgonda, Mahboobnagar,
Medak, Ranga Reddy and Karim
Nagar.

Hyderabad city unfortunately has
been prone to communal violence of
late. There had been recurrence of
riots in the city in the recent years.
It is to be hoped that all sections of
the community wiH realise the da-
mage that communal violence is
causing to the secular fabric of our
country and work for an enduring
peace.

SHRI T. CHANDRASEKHAR
REDDY: Mr. Deputy Chairman, Sir,
communal riots are once again con-
vulsing my State for the fourth time
in the past 18 months. This time not
only the walled city of Hyderabad
but several towns in Telangana are
affected. The newspapers speak of
trouble also spreading in the Raya-
laseema area though on a different
count. The supporter of a Telugu
Desam legislator opened fire on a
small unarmed group at Jammalama-
dugu in Cuddapah district and this
triggered off widespread clashes re-
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[Shri T. Chandrasekhar Reddy]

suiting in one death. The Hydera-
bad riots and the Rayalaseema
trouble are telling indicators of the
total lack of administration in the
State where there is no leadership.
There is no proper delegation of
power in the absence of the Chief
Minister who is away in America for
the past 15 days convalescing after a
major heart surgery. It has taken
11 days for the Ministers left in
Hyderabad to gather courage and
hold an informal meeting to review
the riot situation. Even in this in-
formal meeting, only x Ministers
were reportedly present. You can
even see Ministers, when they are
going in the curfew-bound areas they
are going about laughing and they
are not taking it seriously. I have
here a photo of the Telugu Desam

Ministers  taken in  Hyderabad...
(Interruption)

SHRI B. SATYANARAYAN

REDDY  (Andhra  Pradash):  No,

everything is normal in Hyderabad.
It is your paper. Nobody is interest-
ed in your paper.

MR. DEPUTY CHAIRMAN: Order,
order. You will get your chance.
Please sit down.

SHRI T. CHANDRASEKHAR
REDDY: Sir, you are quite aware
that whenever a Chief Minister or
for that matter, the Prime Minister
goes out of the country, powers are
delegated to the seniormost Minister
who convenes and presides over
Cabinet meetings and take; decisions.
This has been done in West Bengal
when the Chief Minister, Mr. Jyoti
Bosu, went on an American tour.
Mr. Pranab Mukherjee had presided
over Cabinet meetings whenever Mrs.
Gandhi wa; out of India. If only
the State Government had acted in
time much of the holocaust in Hyde-
rabad could have been averted. But
there was none to take decisions,
leave alone call a meeting of the
Cabinet for a collective review of
the situation. The cavalier manner
in which the whole affair has been
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handled call's for the immediate dis-
missal of the Government and I
demand that the Centre call for a re-
port from the Governor for his assess.
ment of the situation. There is no
Government at all. The Chief Minis-
ter is in the hospital...

SHRI B. SATYANARAYAN
REDDY: What is happening in Delhi?
Daily 8 to 10 people are dying. There
is no law and order here. You read
The Hindu. It gives the correct pic-
ture.

SHRI T. CHANDRASEKHAR
REDDY: Sir, ever since the Telgu
Desam assumed office Andhra Pra-

desh has been witnessing rabid com-

munal and regional problems. There
is a sense of insecurity not only
among the religious minorities but
also the linguistic minorities who

have contributed in giving to Hyde-
rabad a cosmopolitan character. The
police is inhibited from initiating vi-
gorous  action against trouble-makers
because of the vacillating attitude of
the ruling Telugu Desam. The two
communal organisations in the State,
the Majliy Ittehad Ul Muslimeen and
the BJP, had, at on. time or the other,
extended electoral support to the
Telugu Desam. The  Majlis were
wooed when the Telugu Desam had
to fight the Congress-I in the  Khai-
ratabad Assembly  bye-eleotion. It
switched preference to the BIJP dur-

ing the recent Asifnagar bye-elec-
tion where the Telugu Desam un-
successfully fought the = Majlis. In
fact, Sir, the renewal of religion-
based killing and arson in Hydera-
bad is a direct fallout of the Asif-
nagar  bye-election. The  Asifnagar

poll campaign iself left four dead in
clashes between the Majlis and the
Telugu Desam workers. Ever since
then there has been a tussle between
the two parties for assuming the
leadership of the minority commu-
nity. And the Bonalu festival only
provided a spark to keep the caul-
dron simmercing. I, such a situation
where there was no political leader-
ship, the administration handled the
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riots with drift and ineffectiveness.
It was only when Congress-I leaders
started touring the affected areas and
tried to restore confidence among the
panie-striken people that the Govern-
ment woke up to the situation and
directed the arrest of the instigators
—three Majlis and one BIJP legis-
lator. The Centre also moved fast

and we are thankful to the Home
Minister who knows the intricacies
of the Hyderabad  situation, for
promptly sending Mr. P. Venkata-
subbaiah for an on-the-spot study
of the situation and for rendering
assistance to the administration hi
the State.  The honourable Minister

of State for Home Affairs, Mr. Ven-
katasubbaiah's two-day stay in the
city and his tour of the curfew-
bound areas, notwithstanding the in-
clement weather and the pouring
rains, has helped restore confidence
among the people. We are also
grateful to the Congress-I1 leaders, in-
cluding the AICC-I General Secre-
tary, Mr. Chandulal Chandrakar, for
having accompanied the Union Minis-
ter during his tour of the affected
areas. The Centre promptly acted
on the State Government's request
for additional forces and sent con-
tingents of the CRP.  These measures
have helped in speedy restoration of

normalcy.  Still as many as 13 police
station areas in the city are under
curfew. The House would like to
have the assessment  of the Home
Minister not only on the riots but
also on the administration in the

State and how far the Telugu Desam
Government is in , position to meet
the needs of the people. 1 fervently
hope that my friends in the Telugu
Desam will not further politicise the
issue but take the cooperation of all
parties in the speedy restoration of
peace... (Interruption)

SHRI B. SATYANARAYAN
REDDY: Sir, he has no real informa-
tion with him.

SHRI  T. CHANDRASEKHAR
REDDY: What has now happened in
Hyderabad and other Telangana
towns should not be looked at merely
as a law and order problem. It has
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many socio-economic and political
ramifications. A political leaders
strengthen their positions, soci-eco-

nomic factors aggravate the tension.
The walled city has a concentra-
tion of minority community popula-
tion who belong to the lower econo-
mic class with few avenues open to
them. A few of these families have
been able to send their wards to the
gulf, either by way of marriage or on
employment. The sudden prosperity
of these families further aggravates
the situation to some extent because
it generates envious reactions. Des-
pite its dense population, the walled
city lacks in basic civic amenities.

Realising this situation, the pre-
vious Congress(I) Government in
the State had drawn up a blue-print
for the development of the walled
city.

A separate development authority
was also created exclusively for
walled city and funds sanctioned to
take up programmes. But with the
change in the Government in the
State, these programmes have been
relegated to the background and
priority assigned to populist schemes
which do not create permanent assets
or improve the economic condition of
the people. Sir, I would suggest that
the Centre goes into the socio-econo-
mic problems of the area and takes
measures that would help the people
of the area to get into the mainstream
without reservations. This can be
the only permanent solution against
the recurring incidence of communal
riots in Hyderabad.

SHRI B. SATYANARAYAN
REDDY: He has read this statement

without knowing the full facts...
(Interruvtions).
L i o 9w m (TTT

WAW): nrEAT T W w9
AR T T WEF FT TZATIT FITAT ¢
15 AT, 1947 | JoT FT Tzarr
o O qEw wiArT A ZAT 1 I
fost waTAMT WY ¥ ARr o fr o=
qew FT F2Zarer F o1 g7 g
afem g gatm v f& Aew &
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[#Y seansm wEAa)

gz gwn, wegfear & e
FT % ZAT| IMo TH AFET Aifgar
J SH FEATY FOAYEl AT A
Hare &1 47 W AL qET 14 AT, 1947
arem ww g GeET H @2 war--
qrmAt, wifFewa e qwErda
15 Ha6T, 1947 @ FFT H0F q¥
fggers ® gwmdt atamfyw Fq
g v ¢ faatt difigt gare faefa
AW A S ST AW § | FUE
w0 i Al aEfE v gifa 8
TN 1 wPrag o dw A0
E I G S SO i
wedife & sivarfew Al ag
g€ ST oS0 3w fag e
a7 B 3 qew W A% w1 Gery
& faq wrr feq fedr & s
st wr, W fegh AT g, qaa-
art #7121 ar fedr 71z waga arar
FT g, S FIT T B oA F)
& or syarfedal & i % fag
wAEr g AT &, I ATy geATHi
a1 faetfaar we gar 8, gfea sl
g o wo #Hro WA & AT
g ¥, #fwa atgarfes 30 &1 faq-
faem oy @@ 7 Far L wryw @
T wem # o Ant g 0@t & §,
w1 aifefas feor wr agem W
A A § WO HOOA6 wEmad
i WIFT § TAH HHr GTE & oqAr
1 43 gu &, % @ gleaw &
F o @ F@ qr wwety ¥ osag
oEt & qra wrHEre §)

WrFaaT, §9 qeH o 918 SHARY
g fagre wdw gL raREE g,
Y@ g ar neag wic wdr fadd
# wigafrs &0 g, gowEm H
arafaw 40 gu, Iw Ewd wEE
et & Wk 8 7 FE T A
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aarr war fe s atwmifaw e
H AFTR F AT FT 298 1 1980
¥ qAM@ ¥ oarg. .

stqgauafs : wat W w7
Al 7 £, 38 FIUAIT 4T | wATTAY
Fgerag qv arzw A8 fam 1 gAAr
g A 2

A\ qea AWW WALT T qegAT
gafre g wr § 57 @3 ardw
AT FIT E ) T AW 4 G 9w
I €T 39§ 9gd widw
aarar war f5 fedy ot fady ar
g ¥ fRe arge awar qo fr
fagslr ordf &7 Brg B0 E3erAT B
St %% gw 7 adre SR wr fag
g 1 AW, FFTEZ BRI gITAT Oy
g, wtepfrs Aad 2, @ 97 fag
QAT AT AT W qr§AT T e
A @y 41 AfeT AT, 1976
A AFT WwI ¥ o AT A arq-
wd g, azit #a-wiEm 8 waar
aigarfaw 3T & % & | A At
w4l WFIET T AT AFTA UG AN
AYATT A 9T OF FAT AG0 A
gaar g€ % ar anwafas &6 H
wre ax § 1 frwar waar s dar
g ) T8 wmyag 97 9T faggs
95F 0 .4 ¥T 47 dv Sy &ar
gul, ag foE wi€ & fs wla-5d7
Aty fagraw oFF 97 § foad uw
fagraw =i w7 § T A0eArT AFar
qEt & ¥ fegdt are ST AT AT @y
CERRCCb o6 (LTI (I LS £
wdr A far 91 qew wAr T 78 AT
fzar ar & 9% dm fRErs 37
qE & gaE 97 § A 0F & A
ot qrefg staar o F qFF v
g gafal ¥ wqdy & f 3o
Af F s ¥ Ay g7 Ay axq
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1 OF FHT 0F qF FHL OHT TET
frsraar 9zt Frad g6 o o wri-
12 &1 feafy a1 g% €, ag a1 98 |
Tro Argar Fgd 4 f& A W@
fgg 81 F4%1 ATN WA 35¢ AHH-
W 1 ASTAT Sied Wi i g
alw A FiE A qEAATT &1 T T4
F T W TEE( WG AT AT
ferg & st g5 Afgd 0 78 @
g & AT | FTWYT 7 [
faardi 4=, .
aresErfae ZaT FAAR A 0 wilerw
Fi A g ag W AT T AT
qF: qow § 7 gf 5477 Ar9g ¥ 9adg
YT A B U BaAT FEar =il
SHRI NIRMAL CHATTERIJEE
(West  Bengal): Sir, although the
reference is to the recent incidents
of communal violence in Hyderabad,
I will not only refer to the recent in-

cidents, but I would also refer to the
causes behind them.

|
3
a9

ol A4

Now, Sir, from the very beginning
of this Session, we have seen concern
expressed by aimost everyone, by
Members from each party, about
what is happening in the country, in
terms of secessionism, in terms of
communalism and in terms of cas-
teism. The majority party, the biggest
political ~party, tne Congres, (I),
might not have secured the majority
of votes. But that party also has ex-
pressed its concern. Now, Sir, the
question that remains is this; When
all the parties are unanimous on
this that there should not be any
communal violence, how is it that
communal violence recurs? The ans-
wer to this question is to be sought
in our political practices. When we
specifically discuss riots, it is most
unfortunate  that the  Opposition
Members try to discuss the Bhiwandi
riots and the ruling party Members
try to discuss Hyderabad. This, in a
sense, indicates or explains in part
the kind of attitude which, instead of
preventing such riots, only fosters
them.
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Sir, my friend from the Congress
(I) just now referred to one thing.
When we discuss the riots, . specifi-
cally we try, in a very very sectarian
and partisan manner, to apportion
blame either in terms of failure to
prevent them or in terms of conniv-
ing at such riots. Now, I just want
to warn my Congress (I) friends
that when they are making this kind
of an effort to blame the Telugu De-
sam, which has been there just for
only a year-and-a-half or so, when
they try to do this, they are on a very
dangerous ground, because anybody
will tell them that the biggest apos-
tle of non-violence, Mahatma Gan-
dhi, was a victim of communal vio-
lence only, and anybody would ask
them as to who was ruling at the
Centre at that time. Why could they
not prevent the life of Mahatma
Gandhi from being extinguished des-
pite being in power with the tallest
amongst us being the Prime Minister
of the country at that time? So this
is a very dangerous ground from
which I want the ruling party Mem-
bers, the biggest political party,
members of the biggest political
party, also to keep away from.

Now, Sir, if we are really erious
that there be no riot, I will raise
another question. Not only that
there should be no riot, the funda-
mental thing is that there should not
be any communalism at all. We have
seen the source of riot once it breaks
out. We have seen in Gandhiji how
to face when the riots breakout. I
will submit, Sir, that we have also
seen even in Gandhiji how communa-
lism spreads. Therefore, 1 will try
'to look at the reason why periodi-
cally riots recur today in Hyderabad,
yesterday in Bhiwandi and the day
before yesterday in Meerut. Why is
it so?

My first submission, Sir, is that
although all of us are concerned with
this communal violence, we are also
concerned with something else which
submerges our concern for the unity
of the country, integrity of our coun-
try. I will remind you, Sir, tbat
there is a new threat. Our Comrade
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Sukomal Sen, when he was discus-
sing the question of Bhiwandi riots,
mentioned that there is a new threat
of Muslim fundamentalism. About
that there is no doubt. My question
is, why is it that Muslim fundamen-
talism succeeds here? We all know
that the Britishers, when they ruled
here, divided and ruled. As is men-
tioned correctly, we succeeded in
eliminating their rule. (Time bell
rings) And the Britishers succeeded
in dividing the country. We have to
ask this question, how they succeed-
ed. T will remind all people, parti-
cularly the old-timers and the new
comers, in terms of history that the
best test for this was during the
early 1920's when, under the leader-
ship of Gandhiji, Congress was reach-
ing out to the masses, mobilising the
peasantry, transforming the Congress
into a mass fighting organisation, si-
multaneously uniting with the Mus-
lims. And let Us remember, let us
pay our homage, to the best products
of those days. I refer to Maulana
Abul Kalam Azad. T will refer to
Mr. Kidwai. They were the best pro-
ducts who emerged from the mino-
rity community along with the best
products of the majority community.
SHRI  P. VENKATASUBBAIAH:
Khan Abdul Ghaffar Khan.

SHRI NIRMAL CHATTERJEE:
Will it surprise you if I make a men-
tion of Mr. Mohammed Ali Jinnah
also? Was he not a very ardent se-
cular person? (Time bell rings).
During thi; period. And it is not a
fact that it is from Hyderabad that
one of our glorious ladies of the
national movement sang songs of
Jinnah? What happened subsequent
to that? We have to find a way out
to reach out.(Time bell rings).
And the reason that I am suggesting
is that since these days it is unfort-
unately the Congress which felt that
enough has been done in terms of
rousing the masses. They wanted to
put a brake on the further initiative
of the masses. And it is subsequent
to that period that communal riots
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started emerging. The glorious pro-
duct I will characterise, Jinnah,
shifted into communal politics. Even
the tolerance of Gandhi Ji and the
wishdom of Gandhi Ji could ni>t pre-
vent communal riots and could not
prevent the division of the country.
(Time bell rings). I may mention
that there are other classes also
which are connected with the vested
interests of various sections. There
are vested interests in the country in
terms of region, in terms of politics
and in terms of economics. We all
know it. I was a witness to the great
Calcutta killings in 1946. 1 know
that when in early 40; we were go-
ing to the working classes, the wor-
kers from different parts of the
country and the workers of all regiong
were uniting in their common strug-
gle against capitalism. They were
against the capitalists of this country
as well as the capitalists from abroad-
I will not say that those -capitalists
in their domestic life were communal.
It dan perfectly be that in their
private lives they were non-com-
munal. But the vested interest re-
quired that the working class remains
disunited. Therefore, many unions
are founded in the name of political
parties, in the name of religious
groups, in the name of regional
groups, etc. Only when the working
class is struggling, it units and the
vested interests which are not satis-
fied with that struggle try to disunite
them and these practices of the ves- ted
interests lead to communal divi-
sion, regional division, etc. among
the workers. I will give you an
example from recent history. Can
anyone say that the Congres; Party
is a communal party. I Dbelieve
that nobody will ay that the descen-
dents of Pt. Motilal Nehru or Pt.
Jawaharlal Nehru, the present
Prime Minister, is a person who is
communal. Nobody will say so. At
the same time, it is the vested inter-
ests which lead her to a kind of
activity which generates secessionism.
I will remind you of the speech of
Mr. Kushwant Singh a few days ago.
Heis arevered Member of this
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House. Why did you give him the
Pacfcma Bhushan award? Is it be-
cause he was an extremist? Is it
because he was a communal person.
I submit, Sir, that you really tried
to honour him.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI NIRMAL CHATTERJEE:
Tell me what ig it? Why does he say
that when you are attacking the ex-
tremists, these extremists find a gol-
den soil in the hearts of all Sikhs,
even if he is exaggerating? Why is
it that a person whom you wanted to
honour has to surrender the award
of Padma Bhushan in protest we have
to understand it. It is the kind of poli-
tics that is harmful. You say that you
would find the extremists excellent
and nice. We have heard only a few
days ago the  Deputy  Leader  of
ATADMK singing praises for the eco-
nomic development of the country and
singing praises for the ruling party, the
biggest political party in the country.
I entirely agree that for all the deve-
lopment and the progress the major
credit should go to the biggest politi-
cal party May I enquire that if for
all the positive things the credit is
due to them, is it not true that for
al® the negative things also, the dis-
credit should be theirs?  The primary
responsibility, therefore, Sir, is with
the Dbiggest political plarty. ‘(Time
bell rings). The biggest political party,
represented as a party, is prevented
from being non-communal. Because
of their interests, they have to con-
tact the Tripura Upajati Uba Samiti,
they have to enter into agreement
with the Shiv Sena in Maharashtra.
I will not be surprised if they have
already establish contacts with the
Muslim  Majlis  of Hyderabad.
(Interruptions). So,  knowing full
well the intertest of the ruling party
which has a vested interest in divid-
ing the people, in dividing the strug-
gling masses, in spite of that, I appeal
personally to the hon. Members be-
longing to  that  party that if you
really believe that you are against
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secession, you are for communal
unity, you must—I do not want them
to leave the party—not (nly be non-
communal but also anti-communal.
I am of the belief that individually,
Sir, the Members of that party are
not clouded with that kind of vested
interests although as a party they are-
involved in that.

MR. DEPUTY CHAIRMAN: That
is enough.

SHRI NIRMAL CHATTERJEE:
Sir, let me put my questions. Will-'
the ruling party and the Government
see to it that no party in the country
enters into an alliance with such
political parties who are catering to
secessionist, communalist and castelst
feelings?

MR. DEPUTY CHAIRMAN: Shrt
Kaiyanasundaram.

SHRI NIRMAL CHATTERIJEE:
Thank you, Sir.

SHRI M. KALYANASUNDARAM
(Tamil Nadu); Sir, although the Call-
ing Attention motion is confined to
th, happenings in Hyderabad, it is
but natural that- the entire evil of
communalism and the policy against
it would come u, for discussion. So,
Sir, as it i; an important question,
you kindly tolerate the Members if
they take a little more time.

Sir, when the communal clashes
happened in Bhiwandi and spread
to even Bombay, the Opposition and
all the parties were vociferous. Nov.,
compared to what happened in Bhi-
wandi, what i happening in Hyder.i-
ba i; less serious, not that it should
b. tolerated Now the ruling party
is very vociferous. Look at the long
list of Members. And today, when
I listened to the initiator of the dis-
cussion-of course, he belonged to
the younger generation of Congress-
men; he may not be familiar with
the tradition of Congress—he took
this opportunity to demand the dis-
missal of the Telugu Desam Ministry
immediately. And even the Congress
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leaderg may not take it seriously.
But is it tne type of speech that is
required now? All the arguments
that he made against the Telugu
Desam Government wiH more em-
phatically apply to the Government
of Maharashtra in the case of Bhi-
wandi and Bombay. Even the Par-
liament Members belonging to their
party have come out with very seri-
ous stricture” against the Chief Min-
ister of Maharashtra. 1 do not want
to repeat all those things as to how
he was dealing with the Shiv Sena
and how he was dealing with the
gang led by Haji Mastan Haji Mas-
tan and his ,gan, have been releafed
but the Central Government disowns
it. Whoeve, it is, it iy their internal
matter. Let them quarrel. Even the
Shiv Sena people have been released.

SHRI LAL K. ADVANI (Madhya
Pradesh); Itis an election matter.

SHRI M. KALYANASUNDARAM:
For the sake of getting the negative
support of the Shiv Sena for the
election of the Deputy Chairman of
the Council it seems the Shiv Sena
peopi. have been released. And "is
party i, the biggest party, the most
secular party in spite of all this that
is happeing. The Congress happens
to be the most anti-imperialist and
secular party in our country Nobody
will dispute that thing. But do the
Congressmen behave like that? That
is the question. Let us learn lessons
from that. It is a matter concerning
the entire nation connected with our
national integrity, unity and security.
Communalism, imperialism, funda-
mentalism, regionalism in som, places
combine together and create difficul-
ties. The danger is growing. The
danger is not receding. What is the
attitude of every political party
which is interested in the unity of
the country and the independence of
our country and who want the coun-
try to progress? What i; the attitude
that they should take, this is a ques-
tion before all the political parties
now There are parties which arc
obviously communal. I won't blame
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my friend, Mr. Advani, hi; party,
the BJP, they are pledged to support
the Hindus. They think, they be-
lieve that Hinduism i, in danger or
I do not know what it is. But why
should your party support

SHRI LAL K. ADVANI; What?

SHRI M. KALYANASUNDARAM:
The RSS, the Hindu Mahasabha and
all those people. Hinduism cannot be
destroyed by Islam. It will be des-
troyed by Hindus. I am not a believ-
er in God. I am an atheist. But ,ou
people are believers. Kindly telj me
which (cripture in the world teaches
that to save one religion you must
kill the people of other religions. No-
where it happens. Why should the
people belonging to one religion Kkill
the people belonging t, another re-
* ligion and why should thg, political
parties encourage them? Religion and
politics must be separated. There
should be a code of conduct for all
political parties which stand for ele-
ction. It ig there on th, paper.
There should be a code that they
will not get the support or align
themselves with any political party
which is communal, whose policies
and practices are communal. I it
not happening? In the beginning
some ttempt Wa, made to form
what i, known as the National Inte-
gration Council. Now it has become
defunct. That Council i buried. Now
we should have a national perspec-
tive to tackle this problem above
election ambitions. It is electoral
ambitious which spoil these parties.
Somehow or the other they want to
get in power or oust a party which
they do not like. That attitude is
encouraging communal forces  This
is what has happened in Hyderabad
also.

Now, m, friends of the Telugu
Desam should pardon me if I point
out some of their lapses. Obviously
that is a party of the Hindus. You
must hav, *en the behaviour of
our Chi?f Minister there, how he
appears. Can he come and tell us
that he 1is secular-minded, the way
in which he behaves, the way in
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which he dresse; and the way in
which he invites all Acharyas and
the way in which he made the pro-
posal to make Triputi the Vatican?
Is it not playing to Hindu chauvi-
nism? In that way can you main-
tain communal peace in that State?

SHR! B. SATYANARAYAN RED-
DY: Thi; is personal life. It is a
different jne.  Thig is a personal
thing. Let hi, have his

own dress.
Just af you are wearing dhoti, just
as [ an wearing pyjama

SHR1I M. KALYANASUNDARAM:
That is why, I want that politics
should be separat, from religion.

SHRI B SATYANARAYAN RED-
DY: Religion i; a private matter.
Dress has, nothing to do with religion.

SHRI M. KALYANASUNDARAM:
When he goes to the Hindus, he goes
in the dress of a Rajaguru. When
he goes to the Muslims, for the pur-
pose of canvassing votes, he goes
with , pant and

SHRI s- W. DHABE (Maharash-
tra); That 15 instruction from the
top,

(Interruptions)®

MR. DEPUTY CHAIRMAN: Let
him have hi, say.

SHRI B. SATYANARAYAN RED-
DY; When Shrimati Indira Gandhi
goe; to Gujarat, she wears a Guja-
rati saree. When she i, in Punjab,
sh, wears a salwar. Why do you ac-
cuse ...

SHRI M. KALYANASUNDARAM:
When Gandhiji went t, Tamil Nadu,
fie discarded his jibba and all those
things, his regular dress. He started
ivearing the dress like Tamilians.

SHRI P. VENKATASUBBAIAH:
Loin's clothes.

SHRI M. KALYANASUNDARAM;
When such a thing iy done it should
be appreciated ,nd lauded. But this
should not be fop the purpose of

1984]

matter of urgent 182
Public Imnortance

elections. When you go to the people,
to win their affection, you can do
like them. When in Rome, ,,u do as
the Ramans do. When you are in
Hyderabad, you do as the Hydera-
badi; do. But this should not be done
with a view to winnin, the elections.
I am referring to the way in which
the election campaign was conducted.
in the byeleet&ons. What are the
alliances in the byelections, which
have been forged by the Telugu De-
sam or the Congress? In order t, de-
feat Telugu Desam'; Upendra, they
supported the BJP.

SHRI LAL K. ADVANI; Who?

SHRI M. KALYANASUNDARAM:
Narendra. How did he win?

SHRI LAL K. ADVANI; Congress
supported?

SHRI M. KALYANASUNDARAM:
They would not have joined your
platform and supported you. They
would have done it overtly and
covertly,

SHRI LAL K. ADVANI: Congress
candidate was defeated.

SHRi M. KALYANASUNDARAM:
It is like making two eye; blin,j for
the enemy and one eye for him. That
is, even at the cost (f their defeat...

SHRI LAL K. ADVANI; This is a
wrong analysis. Totally wrong

SHRI M. KALYANASUNDARAM:
I am explaining, from what has been
reported in m, Party Press and what
I have heard from a party colleague,
about the byelections i, Hyderabad.

SHRI JASWANT SINGH (Rajas-
than): Party Press is right

SHRI M. KALYANASUNDARAM:
Party Press and Party colleagues.
We supported the Telugu Desam
candidate. In spite of the fact that
they got the support of the B. J. P..
we supported.

SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Kaiyanasundar-
am, you should know that there are
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Muslim leftist leaders in this coun-
try who openly declare that Hindus {
and Muslims ,e two separate na-
tions in India. Muslim leftist lea-
ders, occupying high place; i, the
leftist circle.

SHRI M. KALYANASUNDARAM:
How left they are, it is for you to
judge.

SHRI LAL K. ADVANI; They sup-
ported even Pakistan. C. P. 1. sup-
ported even Pakistan.

MR. DEPUTY CHAIRMAN: Mr.
Kaiyanasundaram, please  conclude
now. Do not debate with them.

SHRI M. KALYANASUNDARAM:
When such important matters are dis-
cussed, when we speak the truth,
there will be protests because such
people say one thing and practice
another thing. They are secular only
in their speeches. But when they
want to win elections, when they
want to gain electoral victory, they
are communal. That is how, the com-
munal forces get respectability and
even course the party which is in
power. That is how, they were com-
pelled to allow, such a huge demons-
tration for the Bonaiu festival. Nor-
mally, this festival is conducted in a
small gathering. Hindus thought, be-
cause the great Mr. Rama Rao, who
is a believer in Hinduism is there,
could mobilise a big procession. This
provoked the Muslims.

SHRI B. SATYANARAYAN RED-
DY: It started fe the Congress rule.
This is not a new one.

, SHRIM. KALYANASUNDARAM:
Not in a big way. (Interruption)

MR. DEPUTY CHAIRMAN: Mr.
Reddy, please allow him to speak.

SHRI M. KALYANASUNDARAM:
If you 4t> not want criticism, if ypu
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want only appreciation, I would say
that the Telugu Desam Party is the
best, is the most secular party and
Rama Rao should become the Prime
Minister. Should I say that?

SHRI B. SATYANARAYAN RED-
DY; I am only telling the fact.

SHRI M. KALYANASUNDARAM:
Do you want me to say that? M the
weakness in a party is pointed out, you
must listen tolt so that you can correct
your leader and your party.

MR. DEPUTY CHAIRMAN: Mr. KaL
yanasundaram. Please do not enter
into a discussion with him.

SHRI B. SATYANARAYAN RED-
DY The festival is old.

SHRI M. KALYANASUNDARAM:
The festival is old. But the method in
which it has been conducted is diffe-
rent. Now, Mr. Minister, do not confine
yourself to, as was done by some of
your party members, this Hyderabad
incident. What is your party and the
Government going to do? Are you go-
ing to stand by the policies of the
Congress of secularism, and are you
going to revive the spirit of national
unity as was taught to us by Mahatma
Gandhi? Even at the most critical
time he appealed to both Hindus and
Muslims,

fzrz witaw w2,
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That is how everyday he was pray-
ing. Are you going to stick to that,
or for the sake of electoral advantages
will you align yourself with any com-
munal party? The ruling party must
set an example in fighting against com-
munalism. The Prime Minister the
other day was saying that communa-
lism, fundamentalism, imperialism and
regionalism combined together consti-
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tute the biggest threat to the India'B

unity, if that is true, how do you
tolerate alliances with  communal
parties? Wilj you stop communal
propaganda? In my State, in my dis-
trict there is in the name of Hindu
Munnani. It is a parallel for RSS.

How nasty words are spoken against
Muslim community? Nobody can tole-
rate those words. In Tamil Nadu
State communal clashes have not ap-
peared so badly as in other States,
but they are spreading even in Tamil
Nadu. Whether it is Hindu commu-
nalism or Muslim communalism, it is
dangerous.  (Time bell rings). Mr.
Deputy Chairman, permit me to say
one or two words more to the Muslim
community. To the Muslim friends 1
have to warn. This is your country
as much as it is to Hindu.  The Mus-
lims should not look to any outside
country for help. The secular forces
in this country are strong enough to
protect them, to preserve the unity
of this country. Neither Saudi Arabia <
nor Pakistan should be  allowed to
interfere, or they should not look to

those countries for help. True, they
are afraid, there may be some
attempt, but that is not the method.
Here Hindu-Muslim unity is impor-

tant for the country. The secular

forces and secular parties in our
country will see to it that unity is
preserved.

One more question to the Minister.
Are you thinking of reviving the
Council for National Integration?
Would you revive the old code of
conduct for all the political parties?
Question No. 2: Por elections wiH there
be a code of conduct with the consent
of the Election Commission so that
communalism is kept at a distance?
Question No. 3: Will you give proper
directives to all the  State Govern-
ments, irrespective of the party which
is in power there, that they should
constitute a sort of Integration Coun-
cil at State level to see that commu-
nal amity is preserved at State level?
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SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Deputy Chairman,
Sir, we are discussing the communal
incident in Hyderabad. It pains all
of us here that communal violence
is not stopped there, but is recurring,
it is continuing. The hon. Shri
Chandrasekhar Reddy on the ther
side indulged in certain extreme re-
marks. He said, the Government
there has failed. He said, there is
collapse of administration and even
said that Telugu Desam government
should be dismissed on this account.

SHRI M. KALYANASUNDARAM:

Maharashtra Government must be
dismissed.

SHRI M. S. GURUPADASWAMY:
Perhaps, if you apply this yardstick,

all the Governments have to be dis-
missed, including the Central Gov-
ernment. Communal incidents, com-
munal clashes, communal violence,
communal frenzy, communal virus

have been spreading all over the

country since some time past. It is
for us, the leaders, the parties, the
Ministers, the Governments to think

seriously why this phenomenon has
raised its  ugly head once again in
India. It was  dormant for some
years. Now communalism has become
very disturbing. It has not only
destroyed the secular values, perhaps
if it is allowed to continue, it may
affect the democratic polity itself. It

is not merely a small incident in
Hyderabad that should engage our
attention. But the situation as a
whole should receive our notice. My
friend just now asked: "What hap-
pened in Maharashtra?" Communal

incidents took place in Bhiwandi and
Bombay. And the Congress Party is
in power there. For the sake of
electing the Deputy Chairman of the
Legislative Council, they had to com-
promise their position and seek the
help of Shiv Sena members. With
their help the Deputy Chairman was
I  elected. Now we have seen that the
known communal elements who were
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arrested under the National Security
Act were released and no reason
was given. The charge was made
against them that they not only en-
couraged communal violence in the
city of Bombay and Bhiwandi but
they also supplied arms; they were
even manufacturing arms. These are
serious charges. And this was not
referred to the Advisory Council under
the Act. And they were released. So
while blaming somebody my friends
on the other side should be very care.
ful and watchful about their state-
ments. Those who live in glass houses
should not throw stones at others.
W. have been communalising politics
of late. That is the reason. It has
been referred to. A State Government
shere or a State Government there
may be blamed. It might satisfy us,
to find excuses and alibis and indulge
in various reckless statements. But
it will not lead us anywhere. Let us
ponder over this issue carefully.

A friend has raised the issue of
Muslim fundamentalism. I condemn
any kind of fundamentalism. Who
coined tha-t word, I do not know.
Who did it? Neither Muslim funda-
mentalism nor Hindu fundamentalism
nor Christian  fundamentalism is
good. They are all bad. They should
not get any quarters, any support
anywhere. 1 appeal to Muslim
friends and also Hindu friends not
to indulge in such tactics, not to in-

dulge in  mutual hatred. And
we politicians, Sir, should
1 PM. decommunalise politics. It
is very very necessary.

I think my friend, Mr. Advani,
was whispering—I have heard him
saying—it iy all because of votes. I
think it is high time we should -think
dispassionately, objectively, national-
ly and not in narrow terms, not with
a view to exploiting casteism, com-
munalism, sectarianism for political
ends, for electoral ends. May I ask,
Sir, whether the Government is pre-
pared to ban all communal parties?
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It was debated in the past, this is
not new. Are they prepared to ban
all political parties which believe in
religion, which believe in communal
politics? Are they? The Backward
Classes Commission makes cast, a
basis to determine a backward class.
I am for -the implementation of the
Backward Classes Commission Report
broadly, but one of the elements they
have discussed i caste as , factor
which is taken into consideration. It
is for us to think over whether that
kind of an approach will strengthen
secular force; in -this country. I am
afraid it will not. Governments have
been formed with communal parties,
in Kerala for instance. How do we
foster secular forces when we align
ourselves with communal force; and
form a Government with their help,
with their assistance? It is for us
to consider. I say, communalism is
a deeprooted malaise. It is easy to
condemn a Government on that score
and demand its dismissal. If dismis-
sal of a State Government can bring
about a revolutionary change in the
situation, I am all for it. But it
is not a solution. Out of anger we
demand it, because we do not like a
Government we demand the dismissal
of a Government.

Sir, lastly, coming to the statement
itself made by my hon. friend, Mr.
Venkatasubbaiah, 1 think he has done
well in visiting Hyderabad. He has
said that during his visit there he
met the Chief Secretary and other
officials. I do not know whether he
has met the Ministers there. I think
when he went to Hyderabad, at least
som. Ministers were present. Cour-
tesy demanded that he should meet
the Ministers.

SHRI P. VENKATASUBBAIAH:
May I tell you, before I went to
Hyderabad, I telephoned to one of
the important Ministers of Andhra
Pradesh Cabinet and said that I was
going there. When I went there I
asked the Minister whether he would



189 Calling Attentiontoa  [3 AUG.

accompany me when I visit the riot-
affected areas and also join me in
reviewing the whole matter, about
the causes of these communal distur-
bances. As a matter of fact, the
Vice-President of the Telugu Desam
Party, Mr. Papi Reddi, wanted that
he should accompany me and he ac-
companied me also.

SHRI M. S. GURUPADASWAMY:
I am glad to hear that, Sir. I would
like the Minister also to enlighten us
whether he has received any report
from the State Government m this
regard.

SHRI P. VENKATASUBBAIAH:
Based on the report of the State Gov-
ernment only I have made my state-
ment here.

SHRI M. S. GURUPADASWAMY:
Sir, lastly, we do not want in this
House that there should be recurrence
of incidents in Hyderabad or any-
where. We are all one on this; there
is no difference of opinion. Let us
not exploit the situation for partisan
ends. That applies to all political
parties. The elections will be coming
very soon. My fears are that we may
indulge in communal politics more
and more, and also caste-based poli-
tics, with a view to achieving our
partisan ends, political ends. I think
we should impose a mortorium at
least for the time being, on commu-
nal politics and all of us, as I said
earlier, should think deeply and seri-
ously about the communal virus that
is spreading all over the land.

Thank you, Sir.

MR. DEPUTY CHAIRMAN: Mr.
Matto.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Thank you
very much...

MR. DEPUTY CHAIRMAN: Be
brief.
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SHRI GHULAM RASOOL MATTO:
..for allowing me to speak out of
turn because I have to go.

Mr. Deputy Chairman, Sir, when
I speak on this subject of Hyderabad,
I am reminded of the fact how proud.
We Kashmiris are in this case of com-
munal harmony. Yesterday, Sir, you.
must have read in the newspaper
some firing took place in the place
called Dalai Mohalla where one indi-
vidual was riddled with eight bul-
lets. But right across that place
there is a shrine, called Shah-i-Ham-
dan, and in the basement of that
shrine there is a temple. So what
better pride for the Kashmiris can
be than this fact that in the same
mosque, in the basement there is a
mandir? These are the traditions. I
wanted to go deep into thi; and I
found that this is in the people's mind
which makes it secular or communal.
We in Kashmir have the tradition of
Saivism and Sufism synthesizing and
giving us that outlook where we do
not think in terms of Hindus and
Muslims. Sir, this type of thinking,
thi; type of approach alone can give
this country a secular outlook.

Now, my friend from the other
side has stated that the Telugu De-
sam Government has not been able to
check it. Mr. Nirmal Chatterjee
said: What about the Bhiwandi riots?
We cannot trade charges on govern-
ments. We will not be able to solve
the problem this way. My friend Mr.
Kaiyanasundaram has rightly said
that we had a National Integration
Council right from the days of Pan-
dit Jawaharlal Nehru and that must
be activated. It is very important
that We must activate that organiza-
tion. Right now, we should send a
delegations of Hindus and Muslims to
the riot-torn Hyderabad city and see
for ourselves what i* happening there.
Even the riots in Hyderabad have
not taken place in the time of Telugu
Desam onlv. They had riots there
five years back at the time of Vengal
Rao and other Congress Ministers.
We cannot solve the problem  this
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way. We have to go there, send a
delegation and tell them the way in

which we can be secular.

In this connection, Sir, I must also
say a few wordy to my Muslim friends
of Hyderabad. They have still not
come out of their groove. Perhaps a
solution could lay in banning of com-
munal organizations because politics
and religion cannot  co-exist; they
must be separated. 1 myself found
during a visit two years back, or one
and a half years back, to Hyderabad
that the pockets of Muslimg and
Hindus were there, they were  not
inter-mixing. This should not be
there. I would request the people of
Hyderabad to mix with each other as
we do in Kashmir or in some other
parts of the country like West Ben-
gal. We must think in those terms.
Anj we must come out of these poli-
tics of communal organisations. We
must mot give encouragement  t°
communal organisations. If I had my
way, [ would request the Govern-
ment to ban all communal organisa- ,
tions and separate politics from  re-
ligion.

I would tell the hon. Minister that
what is needed ig not to communa-
lise the situation. And I would also
request the Congress Members. Here
is a newspaper, and I will read only
the last paragraph of this. It says:
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I again appeal to you, the Congress-
men and others. Please, for God's
sake, divorce religion from politics.
Politics should never be mixed with
religion. These are my observations.

SHRI JASWANT SINGH: Mr. De-
puty Chairman, Sir, just the other
day we had an opportunity here
to discuss the riots in Bhiwandi,
and I had on that occasion the
unhappy opportunity of  Iinitiat-
ing the discussion. I would, there-
fore, preface whatever I have to say
by remarking that there are some
unusual aspects of today's debate.
I refer now to those unusual ,spects.

'From the ver, commencement of
thig session, ,° have come across a
situation wherein the entire Treasury
Benches have been™ standing up and
demending that a discussion take
place about the rioting which has
taken place in Hyderabad By itself
that ig a fair enough expression af
concern, if it were an expression of
real concern, and not a demonstra-
tion of politicising an event which
bias taken place somewhere in the
lountry.

t[]Transiteration in Arabic script.
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Sir, the hon. Minister of State
fo, Home Affairs, Mr. Venkatasub-
baiah, took it upon himself to ex-
press his concern about what is tak-
ing place in Hyderabad by visiting
Hyderabad, which is fair enough as
far as it  goes. But I cannot  help
observing that if it were the deaths
which had taken place in Hydera-
bad on account of any situation,
if that i what persuaded the
hon. Minister ~ State to visit
Hyderabad, then, what about, for
instance, the recent castist feud
which has taken place in a part of S
your home State, in U.P., where there
were te» deaths? The Minister of

State hais not visited U.P.

Yesterday  there  were  observations
to say that we cannot discuss the
situation in Jammu and Kashmir, the
firing in Srinagar, that we cannot dis-
cuss the reported 14 deaths in Sri-
nagar, because it is a State subject,
which was a ™ enough observation

as such. But, this too being a State
subject, it did not debar the hon.
Minister of State from visiting Hyde-
rabad. Similarly, that could not suffi-
ciently persuade the Minister to visit
Srinagar, for instance.

This kind of attitude,
tely, conveys a message,
the House, but it conveys a message
through out the world, and the mes-
sage that it conveys is that the atti-
tude that the ruling party brings to

unfortuna-
not just to

such unhappy events, such unhappy
occurrences, is of  politicisation, of
taking

narrow political gains. “*T3?T
Mg @ Ly v s .

This is what brings me, Sir, to the
initiator of today's discussion. It was
my hope that the initiator would ini-
tiate the debate in the light of the
attempt that I had made in the dis-
cussions on the Bhiwandi riots, which
had be?n the worst communal car-
nage since independence, and which
is a blot and a shame on every Indian.
In that debate we did not attempt to
pillory  the Maharashtra ~ Govern-
978 RS—T7.
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ment. We did not hold the Maha-
rashtra Government alone as res-
ponsible for it. It had been my ex-
pectation that in his concern for the
riot that has taken place in Hydera-
bad, the initiator of the debate would
express concerns which are more
fundamental. He did not do so. In-
stead, he indicated Telugu Desam.
H. went to the extent of saying that
because  the  Chief  Minister is recu-

perating from a major heart by-pass
surgery, therefore, the communal
riots have taken place and in that
indirect sense the Telugu Desam
Government has a hand in it. This,
Sir, i a very irresponsible attitude
and this is certainly not a corrective,
it is reflective of a malady which
afflicts the whole country. I had
occasion on the Bhiwandi debate to
mention, Sir, and my esteemed col-
league Shri Gurupadaswamy has
also talked about, that is, politicisa-
tion of communal riots. It would be

reiteration and repetition for me to
say all that again.

consider it
that there is

I do, however,
tion to point out

tendency and a venerable elderly col-
league, esteemed by all of wus, referr-
ed to certain political organisations.

The Mover of today's
referred to it.  To my
these references are a
thinking  reiteration  of
of yesterday. They
conviction even

mind,
mindless,

archaic

do not

peatedly bringing in R.S.S., to
in the question of BJP is empty  of
meaning. On  this particular

a specific point.

had the distinction and the honour
being Chief Ministers of thre, States
during the Janata Government's rule.
Shri Bhairon Singh Shekawat's  Gov-
ernment in  Rajasthan, Shri Shanta
Kumar's  Government in Himachal
Pradesh, various Governments
Madhya Pradesh and in Delhi,

their tenure there was not a single
communal  incident throughout

time of these Chief Ministers, not just

my func-

discussion also

cliches
carry
in the minds and
hearts of those that utter them. Re-
bring

ques-
tion of the BJP I would like to make
BJP Chief Ministers
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a communal but even of castist na-
ture.

SHRI M. KALYANASUNDARAM:
The credit must go to all Opposition
parties.

SHRI JASWANT SINGH; 1 would
appreciate the point which my hon.
colleage has made provided it had
any logic in it. Logic fails it because
if on the one hand 1 say the Telugu
Desam Government is responsible
being in Government and, therefore,
communal riots have taken place and
on the other hand my venerable col-
league suggests it is because of Oppo-
sition  and  Opposition alone  which
creates disturbance then two do not
fit together. Sir, BJP is an example
of which I am proud. There was a
mention made about BJP MLA in
Andhra Pradesh who is now arrested
under the National “Security Act. 1
would like to repeat here with total
conviction that whether it is Hindu
or a Muslim or a BJP MLA or Con-
gress MLA or anybody if there is a
charge and if there 1is demonstrably
provable charge that X, Y or Z is
guilty of communal crimes is guilty
of inciting communal trouble, 1 will
be the first one to say that he should
be charged and brought before a
court of law; and punished. Sir, 1
would like to take your time to just
mention two more thing's in this con-
text. The Chief Minister of Andhra
Pradesh,  while participating in a
discussion, in the State assembly, on
the subject, had lauded the role of
Mr. Narendra in  controlling com-
munal tension in  Hyderabad.  The
next day or a few davs later Mr.
Narendra was arrested. Upon my es-
teemed colleague, Shri Advani, who
was then on a visit to Hyderabad,
meeting the Chief Minister of An-
dhra  Pradesh, ho remonstrate® by
saying that this action goes against
whatever you yourself have said that

to  contributed  constructive’y  towards
controlling  communal tension'.  Upon
this the Chief Minister of Andhra

Pradesh, suggested that he ha; to
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strike some kind of a balance, if so
many and other communities have
been arrested, therefore, Sir, from
the Hindu community, somebody
from BJP must be arrested. This is
a very d reflection, Sir. That is
what 1 call a; reducing secularisum
to a kind of competitive equalism.
That is not what secularism is all
about? I have had to digress slightly
to mention this, because 1 feel it is
necessary to say it. Now, Sir, there
iy another incident which I would
like to mention. I consulted my hon.
colleague from Bihar about it. For
instance sad events took place in
Biharsharief. Now there is a report
on these events in Biharsharief and
that report is -with the Government.
And the report on Biharsharief has
demonstrably, categorically asserted
that the District President of the
ruling party, that is, the Congress, is
responsible for riots there. That re-
port is not seeing light of day. If
Narendra is responsible for anything,
let him be charged; let him be tried
in a court of law and, if he is guilty,
let him be punished. If this Dis-
trict  President of Biharsharief who
is a Congressman, is guilty, let him
be tried. And the report says he is
guilty. At least let that report be
made public.

Sir, 1T would like to take just one
minute to emphasise to the hon. Mi-
nister who is here about the obliga-
tions and responsibilities of being
the ruling party. The Minister visit-
ed Hyderabad, which is a reflection
of his concern. But what is taking
place? The way the initiator of the
debate spoke, the kind of bickering
which the ruling party indulges in—
Jammu and Kashmir is all wrong; we
alone are right—putting the blame
only on the people—the  Govern-
ment js never in the wrong; the peo-
ple are the ones who are always
evil—this is not reflective of the
responsibility, of the kind of magna-
nimity, of the kind of compassion
which the ruling party must display.
When a party comes into power, it
get, certain benefits and it simul-
taneously gets charged with certain
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sponsibilities. ~ You  cannot  enjoy
ly the benefits and not exercise
d accept your responsibilities.

Sir, 1 would go in to just one sen-
nee. about law and order. This is
much misused expression. Sir, a
nso of law and order is integral Io
ciety. If your every other action in
ie nation is such as to break the
2ry fabric of society, then you can-
ot bring; about cither law. or order
y ar external imposition. No police
>rce on earth, no para-military or-
misation, no army anywhere in the
orld will be able to keep law and
'der intact when the basic, fnnda-
ental sense of law and order, which
integral to every society is broken
part because of misgovernance, whe-
her it is Assam or Punjab or Jammu

nd Kashmir or communal incidents
x any kind.

1 will ask  three-four questions,
'he Minister's statement itself says
hat Hyderabad is prone to riots.

'hat sentence is pregnant. It suggests
ut stops short of explaining. I would
equest the hon. Minister to explain
vhat he means by saying that 'Hy-
derabad is prone to riots. Has an
nvestigation been carried out as to
,vhy it is prone to riots? This is n(A
the first instance. What corrective
steps is the  Government* going to
initiate, now that the Minister of
State has visited the city himself? Tt
is reflective of his concern. Leave tlie
Telugu Desam Government to carry
out ils responsibilities. =~ What steps is
the Central Government going to ini-
tiate so that Hyderabad no longer re-
mains 'prone to riots'?

My second question is about ano-
ther sentence used in the statement
itself. The hon. Minister says that
he 'made suggestions' so that normal-
cy could return to Hyderabad. What
were the suggestions made? Wou'd
you kindly elucidate?

My final question is, the previous
speaker mentioned about the recom-
mendations made by the Chief Elec-
tion Commissioner. [ would underline
that and while underlining that. I
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would underline that and while un-
derling that, I would ask the hon.
Minister of State to confirm or to deny
that in the context of the recommen-
dations made by the Election Com-
mission of India about a model code
of conduct; would the Central Gov-
ernment, before the forthcoming elec-
tions, make that model code of con-
duct mandatory and not treat tne
Election Commission of India's re-
commendations as being purely recom-
mendatory? Thank you.

PROF. C. LAKSHMANNA (Andhra
Pradesh); Mr Deputy Chairman, Sir,
while 1 stand to speak on this very
important issue, I do so with anguish,
with a certain amount of sadness. I
would like to assure the House that
I and our party are looking at it with
concern and treat the incidents as
unfortunate, what has happened dur-
ing the last 15 days or so. But my
anguish is on another account. The
hon. Member from the  Congress
Party, without having regard to what
happened in Hyderabad, not only in
the recent days but over a period of
20 years, jumped to the conclusion
that Telugu Desam Government de-
serves to be dismissed. If the party in
Opposition has a valid reason, has a
valid ground, it can always ask for
dismissal of a  particular  Govern-
ment. I do not have any dispute
about it. But does it stand scrutiny?
In Hyderabad it was almost like the
situation which was described by Shri
Matto a little earlier. There was not
a single communal riot until 1964 ex-
cepting for the brief period when we
were under the unfortunate situation
and the Razakaar movement was ra-
ging in Hyderebad. For the first
time a communal riot took place in
1964. Since then there has been a re-
currence of it. And we have been
in power for just 18 months. To the
extent that we have been in power
for 18 months we should be held res-
ponsible for the situation. My only
problem is the Union Government
constantly says that they took 4-1/2
years to rectify the mistakes commit-
ted by Janata Government which was
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in power for three years. But then
they except Telugu Desam Govern-
ment which has been in power for
just 18 months to rectify the mistakes
committed by the Congress Govern-
ment for 36 years—24 times more than
we have been in power. And if there
had been 12 deaths—any death is very
bad, 1 fully agree with the Members,
there should not be any death of hu-
man beings, there should not be an
occasion for death because we are
trying to fight death, I do agree
with  Members, but:—because there
had been 12 deaths, to accuse or attri-
bute this as a failure in the law and

order situation in Andhra Pradesh
as a whole, is very unfortunate. If
this is not politicising a very simple
affair which has taken place there,
what else—is politicising?  Of all the
people the responsbility rests more
with Congress-I to depoliticise any

such thing. I do not have time to go
into the philosophy of religion being
a political and politics being a reli-
gious. If there is an occasion I do
wish to dilate on it, but unfortunately
there is no time now. Therefore, 1
am one of those people who believe,
my party also firmly believes, that
there is  no place in  politics for
religion and there is no place for po-
lities in  religion. In spite of that if
something happens, the question is
whether the Government has taken
any steps or not. I only quote a news-
paper report. Most of the Members
know that we do not have a news-
paper of our own. Therefore, it is
a national newspaper. It says: —

"Imposition of curfe, in sensitive
areas is a precautionary  measure
and it seems enforcement even at
the cost of inconvenience to inno-
cent citizens and the intensive pa-
trolling by the police earlier con-
tained mischief and kept the casual-
ties at the minimum. The police
shovved enterprise and  resourceful-
ness by pressing autorikshaws into
service for patrolling narrow lanes
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which cannot be negotiated by four-
wheeled vehicles."

Therefore, does not what 1 have
just now read indicate that the Te
lugu Desam  Government had  beer
taking every possible step to curb, il
possible, to minimise at least what i;
happening in Hyderabad? It is verj
unfortunate on the part of the Con-
gress Party to bring in a man who is
convalescing.  Because  somebody is
convalescing elsewhere for a disease,
which he did not want, to say that
there was no Government is to my
mind, utterly ridiculous. The senior-
most Minister visited the area ‘'hree
times and he had an informal Cabi-
net meeting which was attended ty
six Ministers. 1 would like to state
in this connection, my party takes
pride in making the members of tlie
Legislature as well as the Ministers
go to the constituencies as frequently
as possible; therefore, it might be pos-
sible that on the particular day of
this informal meeting of the Cabinet
many of the Ministers might have
been in their districts. I do no';
know; I do not have any information
as at present. But nonetheless to say
that only six members attended the
informal meeting of the Cabinet and
that warrants dismissal of the Telugu
Desam Government, does not speak
well of the party in power at the
Centre.

What is the record af incidents from
1968? In 1968 there were sixain 1370
there were thirty-four; i, 1972 there
were twenty-one. in 1976 there were
twelve, in 1978 there were fifty-nine;
in 1980 there were- twenty-nine and
in 1981 there were twenty-seven. This
is the record of the Congress (I)
Party till now. And it was never dis-
missed. The Congress (I) Party Gov-
ernment was never dismissed even
once for having allowed communal
disturbances in Andhra Pradesh. Our
record is not very good also. In 1933
there were 28 and in 1984 there are
11. T would ask the Hon'ble Minister
who has gone recently to Hyderabad
to state categorically whether an effi-
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nt machinery had not heen, creat-
by the Government. Let him say
ipassionately and objectively. 1 am
re af ter his discussions with the offi-
als and also party machinery of
4ugu Desam he must have come to
e conclusion that all the things that
e needed have been done. I am
etty sure about it.

I was surprised at the attempts of
ie Congress (I) Members to politicise
/en an issue which has no connec-
on at all with what has happened
i Hyderabad. Unnecessarily the Con-
fess (I) Member brought in the Ra-
alaseema problem. This has nothing
j do with the communal riots in
[yderabad. This is the problem which
ad been created by the Congress ().)
yer a period of 36 years. I am very
appy with at least one statement the
lon'ble Member from the other side
ias made. The first speaker said that
ve must look to the socio-economic
Jroblems; we should look to the bet-
erment of the conditions. Yes, Ifuny
igree with these sentiments. And
hat is what we have been doing.
He even said about creation of aa au-
thority in Hyderabad for purposes of
its development. Yes, the Congress (i)
Party had created an authority and
they gave it a beautiful name—Cooly
Qutabshah Development Authority—
and thought that by giving it a Mus-
lim name, the Muslims would be
happy and the city will be developed.
Sir, within a period of 18 months w.e
prepared a blueprint for the develop-
ment of the old city as no other Gov-
ernment previously had done. For the
first time funds have' been allotted
for this work and work is in progress.
Tha persuasiveness which has been
the hallmark of the Telugu Desam
Government will take some time be-
cause we want "to convince the people

of our concern by making the roads
wider and providing other facilities.
If these are not the correct steps

taken by our Government, [ would
like t, know what are the right steps?
Is this not in line with what is requir-
ed to be done for alleviating the prob-
lems of weaker ections, especially
rai [ori ies?

[RAJYA SABHA ]
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The Congress Party wanted to take
credit for doing certain things. The
procession was the starting point for
all the disturbances. One former Con-
gress (I)  Chief Minister was there. A
prominent Congress (I) leader was
there. 1 am prepared to admit that
Telugu Desam people are inefficient
and they have not done anything. Biit
what prevented a former Congress (1)
Chief Minister and a prominent Con-
gress (D) leader from seeing that no-
thing happened? If he had done some-
thing and prevented this, 1 would
have been the first man to salute
him. But they did nothing of the sort.
But the communal disturbance occur-
red in spite of very good police band-
obust. We did it because we did not
want the situation to aggravate; we
did not want bigger role for the po-
lice; we did not want bigger toll of
people through police firing. We re-
sorted to such things only when it
was absolutely necessary.

Tn the end I want to make an ap-
peal to the Union Government espe-
cially when they are a major partner
in the pilgrimate of development in
this country and who have been at
the helm of affairs for a long time--I
am not sure whether that will be so
after six months. That is a different
matter. But, since they have been at
the hel, of affairs for so long, I ap-
peal to the major partners to come
fox-ward with concrete suggestions and
to acccept readily some of the sugges-
tions made by the honourable Mem-
bers from this part of the House be-
cause even the presence of the Mem-
bers shows their concern for the law
and order situation not only in Hyde-
rabad, but elsewhere also. There have
been very good suggestions and, there-
fore, I would like to ask the honour-
able Minister.- Would he be prepared
to accept these very good and cons-
tructive suggestions from this side of
the House without taking the parties
into account?

With  these words, Sh\ I would
once again appeal to the Union Minis-
ter of State for Home Affairs to look
at the issues and show the same con-
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cem which he has shown in rushing
to Hyderabad. I am very happy be-
cause he comes from that area and I
am also happy because this is the first
time when the Union Home Minister
and also the Minister of State far
Home Affairs are from the same State.
They can go there as many times as
possible and tour as many places as
possible. Even thi; Prime Minister has
visited the State. They are welcome
because by this some more develop-
ment can take place. Therefore, I
welcome the visit of the Minister of
State for Home Affairs to Andhra
Pradesh. But let him also show the
same concern in attending to the pro-
blems as shown by the Telugu Desam
Government and [ would also appeal
to him to wuse his good offices with
the Council of Ministers in getting
something more for Andhra Pradesh
so that the really old City will be a
better place tomorrow. Thank yon,
Sir.

Wt dwr waw  wdt (wie
aaw) : swwa e Guaia mgw
o At M 7 T A g AT
F WgL & AWE gE@ g WA 3
T IEANTTL F TW AT AqWe
wged M Wi W gEwae
WA FErmeei i g fasii F

FOE fuma om0 g F

Al WA T Ul o
mewert A Aqaaaw w1 nfed &
FHES FIFH E0 ANAA F1 ST
feae 3 A1 § ¥= 38 % A@
SR aE AE yEn mE g fe owe
o fvsna 6 AT L gA e o
TFA F OAGROE F7 ORTRT a9
foma s w7 wama w3 A &, A1 eg
g 3% Tad & omw fod -2
ft & 9t winars 20 W % oae-
a0yl g1 @, WA w@IT
TR W AmE ww nay A §
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T GE A7 0F FX AF TG 2
fF o & @ @ f& gud
Wi W 7 At uafaw 0w a7
F AT F s a7 g8 gm oa @
Z, 9 9T AMNLeW A1 AORIC ¥
mEE TEw @ fafwrr @
AT A ST & Ty 49
% 7@l fawa g% s wa g-10
T AT gEa sTEw 4 A0 §F
mat gy, A {EEEwEr gawl W
HEROF 9500 § @9 gl ® faiaet
afemi § qwd Z o & wEEOR
g1 oWl @ mgs A1 dlo F-
AOgw  IE AT wAg a7 F1, TEAr
awg a8 2 fo qw @y o #. ..
(waae)

st dto &g W W 2 w9
AT B 38T Fa ww 2 7

sft éqe e Wt ¢ W7 AN
dar ¥ omgs 0 oww i
orEAl | " § maat 6§y 9%
qiFM AT WEE W9 IF HEEH
CCURCUMIE K )

ot dto W wromw W 4 oag
HE aWE aad WA

ot dug gwm Wt ¢ 97 aRsa
gn WEe § ... (wwaaw)

ot @Yo @ Aromw T owex
g4t ... (=)

o dqx gAw WAt ;. FEmEEel
#Y, ag WeRT T A g g,
ag TE ¥ 9 &, A WEH a1
qta g wia 9w fawa eI
ATNEAN A A4, A WUE WA
ghrr 1 wig @39 . ., . (SwaEm)
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& a5 A wA & G E
e wdy foga fadt w4 gzumE W@
fpmt g1 @ .. (s%@dTw)

W Wl wmaremw I
qigs AR ¥ .., (3mAWA)

Y dug wgaA Ny HEAT JAT-
M A RIMT A W0 UG WA
forr, & ug @ WE g 7
qiE fraw aw A9 EEOAR H
femma gu, A1 #hy ¥ Afww 7
T g AT FAt F AT T AT
I3 9T oA fEar | 9§ Leea)
el §, FATEI g W
TIHFAT F 0

aw @fsn , 797 & @12 w G W
Tid T TR F | 7 IR i A
g1 % gm oA @ G AR
FEM | OF TAT GLRT AT A0 0T
qET F WAL 4@ @ qwAr |
graaE &1, framenz @, @
g1, FOm-A g1, maEa & AT
T 3 saAr & w1 feRemael
M ead v Aev fwq @ & 3 aE
gt G A G FAter e
st wfgm o & meer s fufree
argE & qear wigw g fE 97 9
frram Awdw & w8 @ w0
aqy W FER R feet  walr
X gare ¥ wifrg ¥ qEMEA F@
ge WY ATAX A F A7 T WIS
F qrr ¥ av% gt A, W qE
fecdt AqTAT AT AW FA\EE A
arg s % faew € a1 @@t ¥ A
fafrezd & ga faieed &1 w9d 919
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agaew @, Gg A A
arza 7 & ga % arq wg A
woqr argAt 7 feg fewwomd
Areefoy 71 @ wiemwm (ERETE
ey g1z fEewE o g
Ay & oA ¥ AT AR s
worar uew % gl fgEw ¥ fwewr-
et wrEe w1 @ am fa
1 oier fom ver 2 ogas fam wwd
3 fg fpeermee oifza or OFE
wigz g WM WF qg
frrrres g1 wg ag feg feoer
quer #1 FAR e @ AT
weE A ARGl AEFIE famr wmAT
gifge | & aF 3@ § a9 4@ AT
w5 wear Al § fs g W
zizq o AATH Feur TRH
qrga ¥ fegEad ¥ OQERAW 8
g it @ oz fe R wIAT AT
qifgerra o1 &F4 wE W AE T
«F | AT ug A AAA W AF% WA
fg wono gETw AT 4 W
ag 418 qAAMA F1 2, wEl i oAg AW
78 wam ® mr f& e
F1 gEaAm w3 w ar o
1 ag g AT ¥ e W
qaaard fergeardt &, fgrgeamr a1
vt fagEmdl @M T A w1
meoA & fmT o mar sad w
gl T AT waw @ T
FAY A7 wEAr @ F AT Wil
Al fprma F  qEanal @ a
Ay w @ mE AuE g
wi g 4 % aaw T AE FER
F AT FUW WANT &1 IFET HAE
@ Al gElA @ g FUAT AT W
q gHi @y WA uwg wEa  fF
wiaai A u; WEad WAl g
grad Gmdi m wmE ¥ W g
1 AT M aal ) w37 A% HAT

-

Bl WeF & WA &
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Zow oaff 1% ek AT W oA
g¥ w3 & @ sum ARy
o alw
J,DA?T) Jin .':.m.:-.-) Sha I_guﬁ]'}'

otRee R Wla 1 (seeop
U ts.g,LJ o Mo - ale
e 8t S ocame yl oy
Aty S0 ep &Ll iy
ek Sl = same gyl bay (of &S
Uity e ped & @l o )
2y o e allys £ JB8 8 S
watiyy Jig awe o - gen
et a4 B - e
S dyp 35 waldy S sl
S ey i g - A WS L
Usnly Uiy ol 6 o ol b &
. LT L e U B
P LS e Agy 5 wlolud )
g oS oyld and  Af iy oS

[} Transliteration in Arabic Script.

[ RAJYA SABHA ]

Matter of urgent 208

Public Importance
TR0 5o e i 1=t 1 dyge o

' é L‘e) ,h L{,’}.Q‘. \."£ - M JR) ,Q

- Lo rt@\jf

N A AL A PR
ihe 85 e wfy i S S 2
eymyd S plonst wl goka d-!r‘ e
Vo 2yp Sy gyl atay & 8 £
o ped KTy - e a2y
YRade My g8y 3lai 4 Ky
& ooaneiy heale A Ghaale
W Lo 8 e 83 .08 el
R Y A
185 ol 33 L8 Ly 143 L Jip95 g8
S e Ligd Ihfane yae  guils
ots sl pRele 5 ey ol
S9p dhkunn S o yeb Seged
ohY &xe - 2 sde Oy
iy S el -9 sl Gl o )
,_,.yn Sl &y pr I S
[(e=lafan)

: 3_‘531 S €at- = 0 53T

[~ i W8 Do nl - 8 e e

L‘-‘T . ._,.lﬂ m&, [LY d,.{.‘.]'r

! "\vnﬁ.tn# L’;\g) ‘1‘5’ [ V-
g‘é‘ L 1ot )-!, g ) U'maf pre e
o St ol 3 Kfa T gy el
= Kelay ‘vf Shaby | yadd ot eite



209 Calling Attention to a

G sy Wy sake = 2 olf]T

[= oar dle Sl =laily Jyy

Shg ks 1 lezany dem gyd ]t

[ (edalan). . a0 ey Jyb

: _¢~:‘-£: ‘9:’)‘3 pXe = ot J?":]-l-

[ltl_'.wia.!.lf) r »-q»‘.&-‘-' )015‘» -_,.ig,

et ydla 1 s smenysam 2]f

wyye 8y pEalar & = pam ¢
N R T
PP ‘...si - Aoy US Sar Sail
S oakes oS Mt GRS S 'S
O % JOR =Eyn pylae o8 \‘.!!. 33
e wla & ae L (S lAea)

u,sd A.ﬁ Jqf iy bl" LIR:L:_» L-:bs

é," ald o oLJ )IAD

P (P ) R

8ty iy Gt - gt ]t

[(_-,-Jﬂ»bn\ S Lo Gi’ }_..rf

5 1t ey S 2]

K] J,, WS i 35 pum dS pree PRy
- Linle Usggr e - LS
olf yoan by Lis 3 o LS
S5 by o3 b Oled e
3 Oy S et Sy S ©
LS a2 dp3] @S 5 e

WSl - a ._,)K LT "N g NS PP

[3 AUG.

1984 ] matter of urgent 210

Public Importance
Cloma SelU $ e eage
a4 Locodsy o - Ay
o of 2y - ot Ay 5 4l LS
WS =l ] pee & U ke
Ky _omtl L5l = gy 2l Ty
S osd Hhin oS Sl Y
E o U S VUVEN Y
Cyama gt ki enS - s Sy Ky
Sy g i 33 gl - g (K
Wy Jo ardye & Jlap oS ey
o K JalU w93
ot - Jile U LS cwlyip
U g o onale yiude Glis e
o] yosa 5y e &5 e Linla
P80 fKLI WS 5 5 K Cigyas
o5 e D pfhe S S K.
Sl Sy )8 LSl ,_._. i
eyt S gy S Y Sy dale
B3 g o - S el S yae
S ol s ol b pandin
v S Wyt e e ST Ll
W6 uplala of  an it
e by e glay gl 8
$3 yae - e lialy Wila ol
baly Uy e ol k2 gl
(e R R NN
et 38 ey Wyl e Ly g
e e I IR
Ol ysaa gyl yae ebl joan o aay
U U9 cymyd Sl wyle L

AN g S pelie ey sl
2S5 ) 2y Jeo wiye ¥

[ 1 Transliteration in Arabic Sc:'ipt_‘



211 Calling Attention to a

[ste =ty b 3]
2oy memyy Bph S 2 gy
o oaly - JLle 8 odle ably
22 ' gp leden oy Gy
B
T R T o P T

- by Uy L

s &2 Bl S 40 ey e

Lete (o] aylen i yym Laala UyS
pydha L._'LQIS wlha Sy LA
I Rl LU

VI ¥ I PO S P B LR

d‘ lu.rﬂﬁ'-ﬂ

a-i,.b u" e ‘Jr.".\-u tg wLJ'.nSL{
iPaw =l & Lyae - Ly ©
< u..":l a.'*?‘; Ja

LA ey & M 4 wale

L ,Illw WL'I

wh & Sy e M a2
K wltaysin &8 ‘JJT DEA P
JS w\!...,SL,; L e ol 1.9."1““"
K ogMagadn - & LxgS, yb b
Loltugain - JIPELE RS TS SN e

-8y b gLyl ] S

L S8 ol 5 by yole

265y slyise of Ol S oy yele
A0 U g oS aa LS
5 Mesla g T el 5
% =g - g7 @4 plalas
A wpin g@e - W Gl S
2% = Wb ke B LS <d)s
NPE I PRI N o

[RAJYA SABHA]

|
1

|

Matter of urgent 212

Public Importance

&S yah S

!l,. i.l 4y

£y =y ¥y d&s‘l
- M i ol
WY K ennf K Mg Lan’yd]
SEler =2 ag e Gl Ky
) J!-J K n_.""::’j-r-:'-‘"
33 K wpd

S mpkl
BPE
P I VR QR SN O (N
st dhyy K Haw aly UyS ok

iy 2

-0 S feeail o 4l
23“"1 )"‘ e _,1; dl: i.');) d—g}.‘ﬂ:’
OST CT SN P S SO Y

otk oAy osan
S Sre ae i Lma
paten
PV L% S N R P P Uy
& oeghe S gy - dyn ol g
S P R ¥ <
wielyy AW A =il g,
ol LS Sk
M e e o L
b S Jela il SR
At I B R e

ldLﬁ

& o ~ala plule wliy

-a Jsi

U-'JLA’IM

» e
r‘{f-'f“." - k-bh; alle

h\*.l

SHRI P. VENKATASUBBAIAH:
Mr. Deputy Chairman, Sir® Quili
Qutub Shah, (he sixth ruler of Gol-
conda'c, Qutub Shahi dynasty, might
be turning in his grave at the ugly
incidents taking place in his beloved
city of Hyderabad. When he laid the
foundation of the new capital on the
banks of the river Musi, he had pray-

ed;
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"Mere shahr Logon se Mamoor
Rakh

Ke Jaise Samandar Mein Meen
Ya Stimee"

(Oh, God, make my city filled
with people as the sea is thronged
with fish)

Sir, this is the glorious chapter ol
Hyderabad city, and had for several
years  preserved and  protected the
composite  culture.  Sir  his  prayers
have been half-answered. Though
the city boasts of a population of 12
lakhs, the virus of communalism has
seeped down so much that not a year
passes without a flare-up, leaving many
dead and large-scale destruction of
property and business.

Some hon. Members, and especial-
ly Jaswant Singhji, wanted a clarifi-
cation when 1 said that Hyderabad is
a prone city. Sir, Hyderabad has b”en
highly sensitive from the communal
angle for several years. Since January
1983; there have been four major com-
munal riots (January 1983, May 1983,
September 1983 and May 1984) in
which 70 persons were killed, 400
injured and property worth approxi-
mately Rs. 4.88 lakhs damaged. This
is history. In this particular year.
(Interruptions)

SHRI JASWANT SINGH: This
is misleading.  (Interruptions) Hs is
misleading. It is misleading for the
Minister to suggest that in answer to
a question. I have asked why is it
prone to riots, he then enlightens u?
by suggesting that it is prone to riots
because from 1983 onwards it is like
this. It would be misleading and in-
correct. It would not be denotive of
a sense of responsibility which the
Treasury Benches must bring to this
question. The communal riots in
Hyderabad are of an earlier origin.

SHRI P.VENKATASUBBAIAH: sir,
if I have been misunderstood, I am
sorry. What I have said i that this has
been prone to communal violence over
the years. I have to quote the latest
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figures of the events that have taktn-
place. It does not mean that there
was no such communal incident be-
fore. It is not my intention. I have
only been explaining the position. I
have been quoting the number of
communal incidents that have taken
place this year and how many people
have died. It does not mean that
commmunal  incidents  have  erupted
only this yearr It is not my inten-
tion and I would like to get corrected.
If you have the patience, 1 can give
you chronologically all the Commur.al
incidents. I am not entering into a
controversy. 1 can give you what
happened during all these years. The
communal incidents are most deplor-
able. It is our duty to examine the
whole  thing in  proper perspective.
That i; rn, intention. If you want to
impute certain motives to me, I am
not responsible for it. I have asked
the Ministers there to go along with
me. If they do not respond to iny
request, [ cannot help. When their
Vice-President expressed a desire to
accompany me, [ welcomed him. It
is not , party matter.

PROF. C. LAKSHMANNA: Why
can't you contact them from this
place? You invited them after addres-
sing the Congress (I) workers.

SHRI P. VENKATASUBBAIAH:
It should not be looked like this. I am
trying to put the picture in a proper
perspective. My hon. friend wants to
politkalise it. It is most unfortunate.

Various suggestions have been made
by many hon. Members. 1 thank
them. The level of the debate has
been very high and constructive.
Many stalwarts from the opposition
benches have taken part in this dis-
cussion. After all, my hon. friend,
Mr. Kaiyanasundaram and my other
hon. friends are veteran freedom figh-
ters, *Tt is not the political affiliation
which is important. Their hearts wiH
throb if these things happen because
they have gone through the mill. I
also had the opportunity of participa-
ting in the freedom struggle. 1 said
that basically every citizen is a secu-
lar person.  We like to create this
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[Shri P. Venkatasubbaiah]
communal virus because of our politi-
cal ends and vested interests and try
to take advantage of it. As my hon.
friend has correctly put it, the Cong-
ress Party stands for secularism. Even
in those days when we were going
around to enlist Congress members—
we used to call them Purana Cong-
ress members—the most important
provision was about the, secular ideals
that the Congressmen will adhere to.
Sir, various point, have been raised by

my hon. friends. On these communal
incidents that are happening in this
country, varioug suggestions have bee,

made by the Central Government from
time to time. And we had followed
up the matter with the State Govern-
ments, and the position with regard
to the action taken by the State Gov-
ernments and the various points sug-
gested by the Prime Minister are as
under:

The State Governments are taking
action to post experienced and impar-
tial officers in the communal sensitive
areas. State Governments are taking
action to reward officers for good work
done in handling communal situations.
A number o'f State Governments have
set up and earmarked Special Courts
to quickly try the criminal cases aris-
ing out of communal riots.

Then, Sir, there are several sug-
gestions that have been made. There
have been the guidelines of the Cen-
tral Government with regard -to con-
taining communal violence in  this
country. As a matter of fact, Sir,
the communal situation and the need
for National Integration has also been
considered in the meeting of the re-
constituted  National Integration = Coun-
cil held on 2Ist January, 1984 under
the Chairmanship of the Prime Min-
ister. The consensus emerged against'
violence and propagation of regional-
ism and linguistic fanaticism  which
were to be put down with firm hand
in order to preserve the unity and
(integrity of the country. The Coun-
cil decided that it was necessary to
have a close look at inflammatory
writings and the provocative speeches
made by vested interests and anti-
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social elements, and the various
State Governments should evolve
suitable machanism to review perio-

dically the. communal situation and
identify the main irritants and devise
methods to eliminate them. The need
for improving the educational curri-
culum and emphasising the heritage
of the national freedom movement was
felt so that the younger generations
may develop right attitudes towards
national problem and strive towards
national integration which is the need
of the hour. And the implementa-
tion of these recommendations is be-
ing monitored by the National Integ-
ration Division set up specifically to
deal with that.

Member

Sir, one hon. asked me

what the suggestions are that [ have
made. I met the officers during my
visit to Hyderabad and 1 suggested
that immediately  ex-gratia payment

to the near relatives of persons who
have lost their lives in the communal
riots of Hyderabad and to injured
persons may be made as early as pos-
sible. Today I had a talk with the
officers concerned before coming to
the Parliament and they said that the
Andhra  Pradesh Government have
passed order, for ex-gratia  payment
to the people who are affected by
these communal riots, and the amount
will be given soon. And 1 have also

suggested that the peace committees
should be revived and activated.
These peace  committees  should con-
sist of senior citizens from both the
communities. Committees at moh-
ulla levels for the same purpose
should also be formed and activated.
1 .have suggested that  all efforts
should be made for adequate supply

commodities in the cur-
Hyderabad city.
in Hyderabad city

of essential
few-bound areas of
The Police force

should be strengthened to meet the
growing needs of the city. Mobile
patrolling should continue in the af-

fected areas even after curfew is

lifted. Sir, we have made already
available to the State Government
three companies of Central Police

Force. And they are also asking for
more Central para-military forces to
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assist the civil administration to
maintain communal harmony and it
is under the active consideration of
the Government of India.

Sir, T am very happy to announce
that the Prime Minister has sanction-
ed Rupees one lakh from. Prime Min-
ister's Relief Fund for the riot vic-
tims in Hyderabad.

Sir, one hon. Member made an al-
legation that we have come into a
sort of understanding with the Itte-
hadul Musalmin. 1 stoutly repudiate
that insinuation and allegation made
by the hon. Member. Sir, on the
other hand, the boot is on the other
leg. Sir, I need not go into the poli-
tics. Sir, twg by-electionc, have taken
place in Andhra Pradesh after the
new Party came into power. In one
by-election they made an alliance
with the Ittehadul Musalmin to get
their ~ candidate elected. In  another
election they made an alliance with
the BJP to get their candidate elec-
ted. These are the facts of the mat-
ter and they are before the public.
T need not say what all happened.

Sir, about the various steps that
are being taken, the Police Commis-
sion has made certain suggestions
with regard to the steps to be taken
so far as communal harmony is con-
cerned. Sir, the National ~ Police
Commission in its Sixth Report has
recommended as follows in the con-
text of communal riots. It ha; said
that "in a major riot it is the duty
of the administration to compensate
the unfortunate sufferers for tha loss
and sufferings undergone by them
and to assist them in their rehabili-
tation. The police should play a very
active and positive role in the rehabi-
litation of the affected people in the
riots. They should record the ex-
tent of damage in the course of their
investigations and inquiries into the
cises reported to them an-? furnish
copies of these documents to the
appropriate authorities."

Sir, in the matter of ex-gratia pay-
ment also the Minorities Commission
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had made certain recommendations.
They said in the present context of
things the ex-gratia payment made
to the deceased is not all all adequate.
So they made certain recommenda-
tions.  Accordingly, Sir, we advised
the State Governments that the fol-
lowing guidelines be followed so far
as  ex-gratia payment is concerned
Death, whether of earning or non-
earning member of a familly, Rupees
20,000. Permanent in:apiritation,
whether of earning or non-earning
member of a family, Rs. 5,000. We
urged upon the State Governments
to follow these guidelines on the
o.uestion of ex-gratia payments.

Then, Sir, we advised the State
Govei-nment  "that they may adopt
higher scales for such payments if
they so desired. What we suggested
is that the minimum scale of assist-
ance should be this much. We also
advised them that the district collec-
tors, the deputy commissioners and
the district magistrates may be em-
powered to sanction relief in accor-
dance with the above scale without
reference to any  other  authority.
These are the several recommenda-
tions that have been made so far as
the question of giving relief to the
deceased and their families is con-
cerned.

Sir, the National Integration Coun-
cil also made cretain recommenda-
tions so far as these communal inci-
dents are concerned. Sir, while par-
ticipating in the previous discussion
en Bhiwandi, I made an elaborate
statement at that time and the Prime'
Minister  also  addressed  letters  to
the Chief Ministers which were fol-
lowed by the Home Minister also. A
fifteen point programme was suggest-
ed to the wvarious State Governments
in order to improve the communal
situation.  Sir. these ara the fifteen
points that have been made by the
Prime Minister so far as this matter
is concerned:

1. Postings of district and police
officials of the highest known eftlci-
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[Shri P. Venkatasubbaiah;!
ency in the communally sensitive and
riot-prone areas. Performance of

DM. and SP. in prevention of
communal tension to be an import-
ant factor in determining their pro-
motion prospects. 2. Reward of good
work done by the district and police
officials in sensitive areas. 3. Severe
action to be taken against the persons
who incite communal tensions or take
part in violence. 4. Setting up of
special courts to try communal offen-
ces. 5. Immediate relief to the vic-
tims of communal riots and adequate
financial  help  for their rehabilita-
tion. 6. Utilisation of radio and TV
in  restoring  confidence, = communal
harmony and peace in the affected
areas. 7. Indulgence of certain sec-
tions of the press in tendentious re-
porting and publication of objection-
able and inflammatory material
which may incite communal tension.
8. Selection committees for recruit-
ment of State police personnel should
be representative. 9. Selection com-
mittees for recruitment of personnel
to the Central Police Forces should
be representatives. 10. Railways,
nationalised banks and public sector
enterprises to .give special considera-
tion to recruitment from  minority
communities.  11.  Starting  coaching
c'asses in minority educational insti-
tutions to train persons of minority
communities to compete  suc/essfully
in competitive examinations. 12. Set-
ting up of ITIs and Polytechnics in
minority areas. 13. Coverage of mi-
norities under  various  developmental
programmes and inclusion of mino-
rity representatives in the implemen-
tation committees for 20-point  pro-
grammes. 14. Freeing Wakf proper-
ties and graveyards of encroachments.
15. Creation of special celly to deal
with matters relating to minorities.

Sir, these are some of the guide-
lines that have been made.

2.00 p.M.

SHRI M. KALYANASUNDARAM:
In spite of the clear instructions from
the Prime Minister that severe action
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should be taken against those who are
found guilty of inciting communal
violence, how is it that the Maharash-
tra  Government released all  these
gangs of Haji Mastan and others?
Will you enquire into it to find out?
It is under the directions of the Cen-
tial Government, it is said. We
should know what is the correct posi-
tion. The country should know.

SHRI P. VENKATASUBBAIAH:
Various other matters have been rais-
ed ..

SHRI LAL K. ADVANIL This is a
very pertinent matter. It would not
be fair to the Government to evade
this question.

SHRI P. VENKATASUBBAIAH: 1
am not evading it. I have taken his
question. I have not brushed it aside.

SHRI LAL K. ADVANI: Release
of Haji Mastan and others needs to
be explained to the people.

SHRI P. VENKATASUBBAIAH:
Neither we can discuss the release of
Mastan and others nor the arrest of
MLAs in the State of Andhra Pra-
desh, they know more what is to be
done in the circumstances. I do not
hold brief toil this Government or
that Government for what they have
done.

SHRI M. KALYANASUNDARAM:
Serious  a'legations have been made
in this context.

SHRI P. VENKATASUBBAIAH:
This is what I have to say with re-
gard to various suggestions made by
the hon. Members.

MR. DEPUTY CHAIRMAN: Noth-
ing is left now.

SHRI P. VENKATASUBBAIAH:
I would only make an appeal. There
was one thing more said about the
code of conduct and aligning with
communal parties. It is just like the
pot calling a kettle black. Everyone
of us should search our heart. National
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to be aroused
dealing with commu-
not the duty of the
power alone. Every poli-
has  aligned itself with
party or the other. So,
should not be thrown
on the party in power as if we are
guilty and they are all honest. About
the code of conduct and other points
raised by the hon. Members, will
certainly look into all these things.
Thank you.

consciousness
with  regard
nal parties.
party [n
tical  party
one communal
this  allegation

I

MR. DEPUTY CHAIRMAN:

cial mentions now.

Spe-

REFERENCE TO THE REPORTED
BOMB BLAST AT MEENAMBAK-
KAM AIRPORT, MADRAS

SHRIM. KALYANASUNDARAM

(Tamil Nadu): 1 want to draw the
attention of the House and of the
Government—Mr. Venkatasubbaiah,
you also please wait for some time;
it is a very important matter con-
cerning you also. Sir, the whole
House  will shocked to learn that
a bomb last night at the
Marda, because of that,
8  people several  people
have  been whole  buil-
ding housing the customs department
has fallen. How is it that such a
serious  explosion of a bomb could
take place? It is a very serious mat-
ter.

be
exploded
airport  and
died aa”
injured.  The

the it
happened
from

which

From
this
aircraft
way
having,
It adds
Israel i

press  reports,
immediately

seems,
after an
Lanka  ianded.  The
Lanka is now be-
all this looks very suspicious.
to our suspicion. Mossad from
allowed to operate from Sri
Lanka, which is against our country.
Sri Lanka is more and mare in-
volving itself in anti-India acti-
vities. So, we have a sus-
picion whether Sri Lanka is in-
volved in this explosion.

Sri

in Sri

So, I would demand that the
ter should make a  statement
House; there should be a discussion.

in
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DEPARTMENT
Minis- TARY AFFAIRS (SHRI KALP NATH
the RAI): Mr. Deputy Chairman Sir, with
you, permission, I rise
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The country should know who is res-
ponsible for this explosion. So, Sir,
will you kindly ask the Home Minis-
ter, which is probably the proper
Minister, to make a statement in the
House, at least on Monday?

REFERENCE TO THE REPORTED

RESENTMENT AMONGST I. A. S.

OFFICERS OVER CERTAIN RE-

MARKS MADE BY SOME MINISTER

OF THE WEST BENGAL
GOVERNMENT
5t Ay Twa wg, (faare)

sqgaafs  «FEE, #§ AweE A 9
F+7 HTT A1 SR I3 AVE KA
misfoa &0 @A g ® qfssat
g Y mew g3 qgt & Wil
no mge udlfFEmA F AT T
W AT WA W GA-RG -
geg a1 @Y 8 | afeadT AN
% ®r & F@ F Wio Mo 0Fe
qrAdl F 9fF WA W &0 S
fpar  fomd @@t aa17 SEEA 2
am %z ag aeg g f&  afed
dme § s we-ame 21 2|
= gt ¥ fau ag A@d &
fasaoig fanar 2\ @@F &1 FATAE
AT Awfaai & sfavaa s A
G w Z 1 HyAw won g fE
f ar g 39 A a3
AT T @sa ® AWM T A
1 gafaag vqfgowg  WiT @
vaifgoo  adt | AwEAT
21 oamar & owa: feafa qmas @9
T omam F

=
I'._

4

ANNOUNCEMENT RE: GOVERN-
MENT BUS3NESS FOR THE WEEK
COMMENCING 6TH AUGUST, 1984.

THE MINISTER OF STATE IN THE
OF PARLIAMEN-

ty announce



